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AN

Letter No. {066  JDAINGT/2024-25 Date :06 Aug, 2024

To, :
The Registrar
The National Green Tribunal,
Principal Bench,
New Delhi.

Subject : Regarding Submission of Report on behalf of Vice Chairman, Jhansi
Development Authority, Jhansi in compliance of order dated 30.04.2024 in
O.A. No. 918/2022 Narendra Kushwaha and Others versus Government
of Uttar Pradesh and others.

Respected Sir,

In Compliance of directions of Hon'ble Tribunal in the above-céptioned
matter listed on 30.04.2024, please find enclosed herewith report on behalf of Vice
Chairman, Jhansi Development Authority, Jhansi. It is kindly requested that the

same may be placed before the Hon'ble Bench for consideration and necessary
directions.

Enclosure : As above,
Yours Sincerely,

&

(Alok Yadav)
Vice Chairman
Jhansi Development Authority
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Item No.07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 918/2022
(I.A. No.107/2024)

Narendra Kushwaha Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 30.04.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Akash Vashishtha, Adv.

Respondent: Mr. Vivek K. Tankha, Senior Advocate with Mr. Sumeer Sodhi, Mr. Rohit
Sthalekar, Mr. Arjun Nanda & Mr. Vipul Tiwari, Advs. for Jhansi

Development Authority
Mr. Bhanwar Pal Singh Jadon & Mr. Chetan Jadon, Advs. for the State of

UpP
Mr. Gaurav Jain & Mr. Anuj Bhandari, Advs. in IA No. 107/2024

Mr. R.R. Kumar & Mr. Yogesh Gupta, Advs. for JDA
Mr. Arvind Kumar, Adv. for UPPCB (Through VC)

ORDER

1. In this original application, the issue of encroachment on green belt

and park at Araji no. of Mauja, Dadiapura, Jhansi Khas, Vudha, Pichor

and Nayagaon is involved.

2. The Tribunal had constituted a Joint Committee which had
submitted its report disclosing that there were as many as 2705
unauthorized constructions on the park and that the demolition orders
till the time of filing the report by the Joint Committee were issued in 312

cases and earlier 337 such orders were passed.

’ /

Jhansi Development Authority (JDA) had appeared virtually and had

3.V When the matter was taken upon 03.01.2024, Vice CPairman,
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stated that the action will be taken in respect of other unauthorized
constructions expeditiously and the process will be completed within a
period of six months, Hence, the Vice Chairman, JDA was directed to file
Pt

—

an affidavit indicating the timeline for completing action against

unauthorized constructions identified on the park in question.

4. In terms of the said order, the affidavit dated 26.02.2024 has been
paiininield
filed disclosing that notices have been issued to occupants/owners of
37/05 unauthorised constructions and demolition orders have been
passed in respect of gdi; such constructions and after 03.01.2024,
further demolition ordérs in respect of 200 matters have been passed.
Thus, total 8/4\9 demolition orders were passed till the date of filing of the
affidavit. The affidavit further reveals that more than 633
occupants/owners of unauthorized constructions have approached

Allahabad High Court and about 345 stay orders have been received and |

about ()ﬁ Appeals are pending in the matter before the Appellate Tribunal.

5. In the said background, it is stated in the affidavit that as per the
assessment of Vice Chairman, the process will require about 8-10

months, subject to resolution of dispute raised by the owners/occupants

before the High Court.
6. We are of the opinion that the timeline of 8-10 months is quite long

and expeditious action is required to be taken. It has been suggested by

learned Senior Counsel appearing for Vice Chairman, JDA that the entire

exercise can be completed in phased manner.

7. The original stand of Vice Chairman, JDA recorded in the order
dated 03.01.2024 was that the action will be completed within six

s Sl alad:
months and that time period has not expired till now. Hence, we require
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Vice Chairman, JDA to take expeditious action and file action taken

report at least one week before the next date of hearing.

8. IA No. 107/2024 has been filed by some of the residents of that
area without disclosing the details of the Applicants in the cause title.
Hence, learned Counsel for the Applicant seeks time to amend the 1A and

cure the defect.
9. List on 09.08.2024.

Prakash Shrivastava, CP
sudhir Agarwal, J M

Dr. A. Senthil Vel, EM

April 30, 2024

Original Application No. 918/2022
(I.A. No. 107,/2024)

DV
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